(As modified with ref. to Order No.89, dated 03.10.2015)

HCT-Q1
COURT OF THE 
.......................................................................................................,

....................................................................
 No. ..... 
January ......., 201...
Sub: 
I/II/III/IV Quarterly Statement of pendency and disposal of cases-re. 
Ref: 
 No. F.40 (26)(a)-HCT/STT-Q/2013/ ..............., dated ........................ on the above subject.
Name


:











Period of Leave, if any:

Designation
:


Period of Training, if any:

Place of posting
:


Bandh/Strike, if any:
Period of disposal
: From ........................., 201.....  to  ........................., 201.....



Total Working days during the Quarter
: Civil ............................... Criminal ...............................= Total: ............. DD
Actual Work done by the PO

: Civil ............................... Criminal ...............................= Total: ............. DD
	Sl.

No.
	Types of Cases
	Pending at the beginning of the Quarter
	Institution during the Quarter
	Total

for disposal
	Disposed of
	Unit obtained
	Pending after disposal
	Remarks

	
	
	
	
	
	Contested
	Uncontested
	Contested
	Uncontested
	
	

	01
	02
	03
	04
	05
	06
	07
	08
	09
	10
	11

	01. 
	Title Suits 
	
	
	
	
	
	
	
	
	

	02. 
	Money Suits
	
	
	
	
	
	
	
	
	

	03. 
	RCC Cases
	
	
	
	
	
	
	
	
	

	04. 
	Misc (J) Cases
	
	
	
	
	
	
	
	
	

	05. 
	Title Execution Cases
	
	
	
	
	
	
	
	
	

	06. 
	Money Execution Cases
	
	
	
	
	
	
	
	
	

	07. 
	Title Appeals
	
	
	
	
	
	
	
	
	

	08. 
	Money Appeals
	
	
	
	
	
	
	
	
	

	09. 
	RCC Appeals 
	
	
	
	
	
	
	
	
	

	010. 
	RCC Revision Cases
	
	
	
	
	
	
	
	
	

	011. 
	Misc. Civil Appeals
	
	
	
	
	
	
	
	
	

	012. 
	Claim cases u/s. 166, MV Act
	
	
	
	
	
	
	
	
	

	013. 
	Indian Succession Act/Succession/G & W Act Cases
	
	
	
	
	
	
	
	
	

	014. 
	Guardianship Cases
	
	
	
	
	
	
	
	
	

	015. 
	Misc (Probate) Cases 
	
	
	
	
	
	
	
	
	

	016. 
	Title (Probate) Suits
	
	
	
	
	
	
	
	
	

	017. 
	Title (Matrimonial) Suits
	
	
	
	
	
	
	
	
	

	018. 
	Appointment of Receiver/Guardian
	
	
	
	
	
	
	
	
	

	019. 
	Other Family Court matters
	
	
	
	
	
	
	
	
	

	020. 
	Reference under LA Act
	
	
	
	
	
	
	
	
	

	021. 
	Reference under ID Act
	
	
	
	
	
	
	
	
	

	022. 
	Interlocutory matter under ID Act
	
	
	
	
	
	
	
	
	

	023. 
	Wakf matters
	
	
	
	
	
	
	
	
	

	024. 
	Departmental Enquiry
	
	
	
	
	
	
	
	
	

	025. 
	Arbitration (Execution) matters
	
	
	
	
	
	
	
	
	

	026. 
	Other contested Civil Cases not covered above 
	
	
	
	
	
	
	
	
	

	027. 
	Sessions Cases: Type –I

(minimum contested disposal should be 6 cases in a month)
	
	
	
	
	
	
	
	
	

	028. 
	Sessions Cases: Type –II

(minimum contested disposal should be 6 cases in a month)
	
	
	
	
	
	
	
	
	

	029. 
	Criminal Appeals
	
	
	
	
	
	
	
	
	

	030. 
	Criminal Revisions
	
	
	
	
	
	
	
	
	

	031. 
	NDPS Act Cases
	
	
	
	
	
	
	
	
	

	032. 
	Cases under the Protection of Children from Sexual Offences Act, 2012 triable by Special Judge
	
	
	
	
	
	
	
	
	

	033. 
	Other Cases under Special Act tried by Sessions Courts
	
	
	
	
	
	
	
	
	

	034. 
	Warrant Procedure IPC Cases
	
	
	
	
	
	
	
	
	

	035. 
	Warrant Procedure Cases under other Acts

not included in this list
	
	
	
	
	
	
	
	
	

	036. 
	Summons Procedure IPC Cases
	
	
	
	
	
	
	
	
	

	037. 
	Summons Procedure Cases under other Acts

not included in this list
	
	
	
	
	
	
	
	
	

	038. 
	Summary Trial Cases under IPC
	
	
	
	
	
	
	
	
	

	039. 
	Summary Trial Cases under other Acts

not included in this list
	
	
	
	
	
	
	
	
	

	040. 
	PFA Act /FS & S Act Cases
	
	
	
	
	
	
	
	
	

	041. 
	Electricity Act Cases 
	
	
	
	
	
	
	
	
	

	042. 
	Essential Commodity  Act Cases
	
	
	
	
	
	
	
	
	

	043. 
	Cases under 125, Cr. PC/Muslim Women (Protection on Divorce) Act
	
	
	
	
	
	
	
	
	

	044. 
	Domestic Violence Act Cases 
	
	
	
	
	
	
	
	
	

	045. 
	NI Act Cases
	
	
	
	
	
	
	
	
	

	046. 
	MV Act Cases/Traffic Challan Cases
	
	
	
	
	
	
	
	
	

	047. 
	Excise Act Cases
	
	
	
	
	
	
	
	
	

	048. 
	Juvenile Act Cases
	
	
	
	
	
	
	
	
	

	049. 
	Forest Act Cases
	
	
	
	
	
	
	
	
	

	050. 
	Wild Life Cases
	
	
	
	
	
	
	
	
	

	051. 
	Labour Act Cases
	
	
	
	
	
	
	
	
	

	052. 
	Weights & Measures Act Cases 
	
	
	
	
	
	
	
	
	

	053. 
	Foreigners Act Cases/IM(D)T Act Cases
	
	
	
	
	
	
	
	
	

	054. 
	Cases under Passport Act & Rules made thereunder
	
	
	
	
	
	
	
	
	

	055. 
	Cinematography/Copy Right Act Cases
	
	
	
	
	
	
	
	
	

	056. 
	Prevention of Cruelty to Animal Act Cases
	
	
	
	
	
	
	
	
	

	057. 
	Gambling Act Cases 
	
	
	
	
	
	
	
	
	

	058. 
	Tripura Police Act Cases
	
	
	
	
	
	
	
	
	

	059. 
	Tripura Shops & Establishment Act Cases 
	
	
	
	
	
	
	
	
	

	060. 
	Cases of Atrocities on SC/ST
	
	
	
	
	
	
	
	
	

	061. 
	Prevention of Corruption ( PC )  Act Cases 
	
	
	
	
	
	
	
	
	

	062. 
	Consumer Protection (CP) Act Cases
	
	
	
	
	
	
	
	
	

	063. 
	Arms Act Cases 
	
	
	
	
	
	
	
	
	

	064. 
	Information Technology (IT ) Act Cases 
	
	
	
	
	
	
	
	
	

	065. 
	Cases investigated by CBI and tried by Special Judicial Magistrates
	
	
	
	
	
	
	
	
	

	066. 
	Enquiry held as per order of the Hon’ble SC/HC
	
	
	
	
	
	
	
	
	

	067. 
	Orders on Final Reports
	
	
	
	
	
	
	
	
	

	068. 
	Confessional Statements u/s. 164 (1), Cr. PC /TI  Parade 
	
	
	
	
	
	
	
	
	

	069. 
	Cases settled through Mediation
	
	
	
	
	
	
	
	
	

	070. 
	Cases disposed of in Lok Adalats/Holiday Courts:

a) MAC Cases;

b) Matrimonial matters; and
c) Other Cases
	
	
	
	
	
	
	
	
	

	071. 
	Bail Applications  u/s. 438 & 439 of Cr.P.C.
	
	
	
	
	
	
	
	
	

	072. 
	Other Bail Applications
	
	
	
	
	
	
	
	
	

	073. 
	Other Misc. Cases not covered above
	
	
	
	
	
	
	
	
	

	074. 
	Other Crl. Cases not covered above
	
	
	
	
	
	
	
	
	

	075. 
	Cases tried by the Juvenile Justice Board
	
	
	
	
	
	
	
	
	

	TOTAL
	
	
	
	
	
	
	
	
	


The information given above are found correct on verification. 
Total units achieved:

                 (Signature with date and seal of the Presiding Officer)




Remark by District & Sessions Judge: 


Grade:  Outstanding/Very Good/Good/Average/Below average

Signature with date & seal:
3

